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considerations, coupled with the raising of
the exemption limit upto Rs. 1 crore, has
encouraged medium and new entrepreneurs
and is likely to accelerate industrial develop-
ment and bridge production gaps. While the
new licensing policy embodies measures to
prevent the growth of monopolies and to
ensure that Larger Industrial Houses are not
able to obtain a disproportionate share of the
industrial licences, a major instrument for
checking the monopolistic trends is the
Monopolies and Restrictive Trade Practices
Act, which came into force from 1st June,
1970.
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t[AMENDMENT OF ELECTION LAWS

369. SHRI LAL K. ADVANI:
SHRI SUNDAR SINGH BHANDARI
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SHRI NIRANJAN VARMA:

SHRIJAGDISH PRASAD MATHUR:

SHRIN, K.SHEJWALKAR:

Will the Minister of LAW AND JUSTICE/
fafa*fa 7HTO*ieft be pleased to refer
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to the reply to unstarrcd question No. 970,
given in the Rajya Sabha on the 30th
November 1970 and state:

(a) whether the question of amending the
Election Law has since been referred to a
Joint Committee of the Houses;

(b) if so, the time by when it is likely to
complete its work; and

(c) if the answer to part (a) above be in the
negative, the time by when it is likely to be
referred to the Joint Committee?]
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t[I"HE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE/

fafET Wk ~UTT ~FTH 51 TWQ *T5CT
(SHRINITI RAJ SINGH CHAUDHURY):
(a) to (c) The question of amending the
Election Law was referred to a Joint Com-
mittee of both Houses of Parliament consti-
tuted for that purpose but that Committee
ceased to function consequent upon the
dissolution of the Fourth Lok Sabha on the
27th December, 1970.]
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t[ ]English translation.



